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LEAVE OF ABSENCE 
Mr. Speaker: I have to inform the 

the hon. Members that I have r� 
ceived the followin1 letter from Shri 
B. Shiva Rao:-

"The House was generous 
enough to grant me permission to 
absent myself from its slttlnl , 
during the last session on account 
of my illness. It was then my 
hope that I woulg be well enou1h 
to return to India in time to at­
t1-:nd the forthcoming session. 
Unfortunately, my progress to­
wards a complete recovery has 
been interruoted by a series of 
relapses, the last of which occur­
red a week ago. In thellf! circum­
stances. I am reluctantly <·om­
pelled to seek your assistanl'e 
in obtainim! for me leave of ab­
sence for the next session also." 

It is written from Zurich under 
date 9th instant. 

Is it the pleasure of the House that 
�ermission be granted to Shri B. Shiva 
Rao for remaining absent from all 
meetings of the House during the pre­
sent session? 

Leave was granted. 

REPORT OF PUBLIC ACCOUNTS 
COMMITTEE 

Sbri B. Du (Jajpur-Keonjhar): I 
beg to present Volume II-Evidence, 
relatin« to the Fifth Reoort of th� 
Public Accounts Committee 0952-53) 
on the Appropriation Accounts (Rail­
ways) and (Posts and Telegraphs) 
1949-50. 

PAPERS LAID ON THE TABLE 
STATEMENT SHOWING BILLS ASSENTED 

TO BY THE PRESIDENT 

Seeretar,: Sir, I lay on the Table a 
statement showing the Bills which 
were paned by the Hou8"1 of Parlia­
ment during the Fourth Session. 1953 
and assented to by the President. 

Statement 

l. The Andhra State Bill. 1D53. 

:. The Central Silk Board 

(Amendment) Bill. 1953. 

3. The Collection of Statistics Bill 
1953. 

4. The Appropriation (No. 4) 
Bill. 1953. 

5. The Estate Duty Bill, 1953. 

PRESIDENT'S ACTS FOR PEPSU 

Tbe Minister of Home Main and 
States <Dr. KatJu): I beg to lay vn 
the Table a copy of each of the fol­
lowing Acta, under sub-section (3) of 
section 3 of the Patiala and East Pun­
jab States Union Legislature (Dele­
gation of Powers) Act, 1953:-

(i) The Patiala and East P'unjab 
States Union Opium Smoking 
Act. 1953 (President's Act 
No. 4 o! 1953). [Ptaced in 
Library. See No. S-140/53.] 

(ii) The Patiala and East Punjab 
States Union Land AC'quisitio11 
Act, 1953 · (President's Act 
No. 5 of 1953). [Placed in 
Libraf'II. See No. S-141/53.] 

(Iii) The Patiala and East Punjab 
States Union Evacuee Interest 
(Separation) Supplementary 

Act, 1953 (President's Act 
No. 6 of 1953). [Placed in 
Libra111. See No. S-142/53.) 

ORDINANCES J>ROMUI.OATED BY TR'& 
PRESIDF.NT 

Tbe Minhlter of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
I bei t<, lay on the Table, under the 
provisions of Article 123(2) (a) of the 
Constitution. a C"opy of each of the 
.following Ordinanc-es promui.ated by 
the Prt!sldent afte1 th� termination of 
the Fourth Session of the Houses of · 
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Parliament, 1953, and before the com­
mencement of the Fifth SeHion of 
ihe House of the People, 1953:-

.(i) The Employees' Provideut 
Funds (Amendment) Ordi­
nance, 1953 (No. 1 of 1953); 
[Placed in Libra.,,,. See No. 
S -143/53.] 

•( il) The Rehabilitation Finan� 
Administration (Amend­
ment) Ordinance, 1953 (No. 
2 ofl953}. [Placed in Librari,. 
See No. S-144/53.) 

(iii) The Sea Customs (Amend­
ment) Ordinance. 1953 <No. 3 
of 1953); [Placed in Libra'l'll. 
See No. S-145/53.] 

(Iv) The Bunking Companies 
(Amendment) Ordinance, 19:'13 
(No. 4 of 1953);  [Placed in 
Librar11. See No. S-146/53.] 

'(v) The Industrial Disputes 
(Amendment) Ordinance, 

1953 (No. 5 of 1953);  [Ptcced 
in Library. See No. S-147/53.] 

·(vi) The Dhoties (Additional Ex­
cise Duty) Ordinance. 19:'1:i 
(No. 6 of 1953). [Placed in 
Library. See No. S-148/53.] 

BANKING COMPANIES < AMEND­
MENT) BILL 

The Minister of Fl-.ance (Sbrl 
C. 0. Oesbmakb): I be1 to move for 
leave to introduce a Bill further to 
amend the Banki� Companies Act. 
1949. 

Mr. Speaker: The question Is: 

·"That leave be 1ranted to in­
troduce a Bill, further to amend 

the Banking Companiea Act, 1949." 

The motion was adopted. 

Shrt C. 0. Oeaballkh: I introduce 
the Bill. 

MOTION FOR ADJOURNMENT 
Shrl AJlt Slagh (Kapurthala-Bhati.nr 

da-Reserved-Sch. Castes): Mr. Spea· 
ker. I tabled an adjournment motion 
to rliscuss the serious situation that 
has arisen ...  

Mr. Speaker: Order, order. The 
hon. Member has been informed that 
I refused to give my consent. I be­
lieve he got the information that I do 
not consent to the movin1 of the ad­
journment motion? It is no use 
brin1ing that matter before the House 
for which the Soeaker has refused 
hi!: consent. 

Shrl AJH Sinn: This is the 16th 
day of the fast . . . 

Mr. Speaker: I am not interested 
here in what the matter is (Interrup­
tion). Order. order. I do not want 
to live publicity to a matter to which 
I do not consent. 

We will proceed further. 

REHABILITATION FINANCE AD­
MINISTRATION (AMENDMENT) 

BILL 
The Deputy Minister � FlD&Dce 

(Shrl A. C. Guba): I bel to move: • 
"That the Bill further to amend 

the Rehabilitation Finance Ad­
mi.Tlistration Act, 1948, re taken 
into consideration." 
Before dealing with . . . . .  . 
Mr. Speaker: Order, order. Let 

there be no noise. 
Sbrl A. C. Gaba: . . .  the provisiom1 of 

Bill I think it would be proper for me 
to go into the history of this Adminis­
tration and its workinJ during the last 
5 years. This Administration was �et 
up in July 1948, when there was a 
rush of refu1ees particularly from 
the Western and also from the Eas­

tern side of India. Then, Sir, lin Act 
-··--- -·-- -------------

·Moved with the recommendation of the President. 




